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TN THE CENTRAL ADMINISTRATIVE TRIBUNAL: HYDERABAD BENCH:
' AT HYDERABAD

0.A.NO. 37 of 1990 Date of Order: H3-\-94Q)
N.M.Raghoba Racg o ...Applicant
Versus

The General Manaqger,
South Central Raillway,
Rail Nilayam, Secunderabad.

and another ‘ - "« » sRegpondents
For Abplicant: = Mr.T.Lakshminaravana
For Respondentst: Mr.P.Venkatarama.Reddy, SC for Railways.
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CORZ M:

HON'BLE SHRI B.NL.JAYASIMHA: VICE CHAIRMAN \
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(Jﬁdgment delivered by Hon'ble Shri B.N.Jayasimha?Vice Chairma
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1. The applicant Qho waslworking as a Commeréial
Clerk in fﬁe South Central Railway, was deputed on relief.
duty as Booking Clerk &oa Aufangaﬁad in the month of June
1968, Duringlthat period, - two ins£aﬁces of short aécouﬁting
of amounts of Rs.16-10 and Rs.22-60 on 3-6-1968 and
24-6-1968 respectively were noti¢eéd~dnd a panalty of
reduction of salary of two to four stages was imposed on

the applicant. Ehe above punishment was imposed exparte

and the applicant was not givep opportunity of personal
hearing to make his representation against the proposed
penalty and no enquiry was conducted by the respondents.
Subsequently, after three. months, the Bivisional

Superintendent suo motu issued a show cause notice proposing
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a higher penalty of removal from sérvice oh‘the Same
charge.fo} which the appliéant had been punished The
appiicant represehted thatlthe mistake in accounting the
small amounts was caused due to heavy pressure of work
at AUranéabad.Station. ’The Divisional Superintendent |

passed the impugned orders removing the apoplicant from

service with effect from 18-5-1970. The applicant

is
contends that this/discriminatory since three other

persons who were also involved alongwith the applicant

were punished only with redustion in rank by two ‘ ot
stages and are retained in service. . ~
2. Thereafter, the applicant sent a mercy petition

to resp0ndent no.2 but the;e‘wés no disposal., He alsd
sﬁbmitted she latest fepresentation to the 1 and 2
respondents 5n 16-4-1987, bﬁt so far no ordérs have been
received. The.éBpligant states that he did not prefer
an appeal against his first punishment namely reduction
in rank. Hence, in the sbsence of an appeél the Divisional -ﬂ
Superintendeﬁt cannot raview the punishment especially

qfter a long lapse of!time.\ . The applicant has, therefore, . l
filed this eppi;cation seeking a direction to the respondents‘i
to dispose of the represcntation 6f the apolicant dated

16-4-1987 within one month..

3. I have heard the learned counsel for the-

applicant ‘and Shri P.Venkatarama Reddy, Standing Counsel

\

for Railways.

]
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4. - Admittedly, the applicant's services were
terminated by the order dated 18-5-1970 and the cause of _ | N
action for the application arose at that tiie. Under

Section 21(2) (a) of the Administrative Tribunals Act 1985,

- .
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an applicatiﬁn can be entertained by the Tribunal'if the
grievance in respect of which?gpplicatioﬁ is made &k

had arisen by reason of any order made atxany time
during'the veriod 6% thfge years immediately ﬁreceding the
date on whiqh the jurisdiction, bowers and authoritonf the
Tribunal becomes exercisable under this Act in respzat of
the matter to whicﬁ such arder relates?\_In the instant
case, thea grievanée arose oh 18-5-1970 when the
applicant's services were terminated. The application-

is, therefore, barred by limitation. The application

is accordingly rejected, No order as to costs.

éﬁfﬁ aﬂuﬁquu—
{(B.,N,JAYASTIMHA)
Vice Chairman
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1. The Gensral Manager, south central railuay,Rail Nilayam, -
Secunderabad.

2. The Chief Cammarcial suparintendent(mc) south central
Railway, Rail Nilayam, Secufiderabad,

3. One copy to Mr. T.Lakshminarayana,Advecate,D-16,
New Nallakunta, Hyderabad,

4., One copy to Mr.P.Venkatarama Reddy, SC for Razluays.,
CAT,,Hyderabad,

S. Bne spare cepy,
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—-AND
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Ad Ltted and Interim directions
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No ord@r As to costs.
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